
 

State vs.  Not known 

E. FIR no. 02219/2021 

PS New Ashok Nagar 

 

12.07.2021  

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021, Office Order no. 

6/R/RG/DHC/2021 dated  14.05.2021 as well as Office Order 

no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High 

Court of Delhi.  

  

This is an application for release of Vehicle no. UP-81AL-

7753 (Apache Motorcycle)  on superdari 

 

 

Present: Ld. APP for the State. 

  Applicant with counsel.  

 

        Submission heard. Reply of IO perused.  

 

 Instead of releasing the vehicle  on superdari, I am of the 

considered view that the vehicle  has to be released as per 

directions of Hon’ble Supreme Court in case titled as Sunder 

Bhai Ambalal Desai Vs. State of Gujrat, AIR 2003 SC 638 

wherein it has been held that :  

“Vehicle  involved in an offence may be released to 

`the rightful owner after preparing detailed 

panchnama; taking photographs of the vehicle, 

valuation report, and a security bond.  

69. The photographs of the vehicle should be 

attested countersigned by the complainant, accused 



 

as well as by the person to whom the custody is 

handed over.  

70. The production of the vehicle should not be 

insisted upon during the trial. The panchnama and 

photographs along with the valuation report should 

suffice for the purposes of evidence. 

71. Return of vehicles and permission for sale 

thereof should be the general norm rather than the 

exception.  

72. If the vehicle is insured, the court shall issue 

notice to the owner and the insurance company for 

disposal of the vehicle. If there is no response or the 

owner declines to take the vehicle or informs that it 

has claimed insurance/re/eased its right in the 

vehicle to the insurance company and the insurance 

company fails to take possession of the vehicle, the 

vehicle may be ordered to be sold in auction. 

73. If a vehicle is reply not claimed by the accused, 

owner, or the insurance company or by a third 

person, it may be ordered to be sold by auction.” 

 

 The view of the Hon’ble Supreme Court has been 

reiterated by Hon’ble Delhi High Court in case titled as Manjit 

Singh Vs. State in Crl. M.C. No. 4485/2013 dated 10.09.2014. 

  Considering the facts and circumstances and law laid 

down by higher courts, vehicle  in question be released to the 



 

registered owner as per RC after due identity verification to 

be  conducted by IO/SHO concerned and on furnishing security 

bond as per valuation report of the vehicle.  After preparation of 

panchnama of the vehicle and furnishing of security bond as per 

directions of Hon’ble Supreme Court, the vehicle  be released by 

the IO.  

 Panchnama and valuation report shall be filed in the 

court along with charge sheet/within one month.  

 Copy of this order be given dasti to applicant/his counsel.  

       (PANKAJ ARORA) 

    ACMM (EAST)/KKD/12.07.2021 

  



 

State vs.  Not known 

E. FIR no. 013904/2021 

PS New Ashok Nagar 

 

12.07.2021  

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021, Office Order no. 

6/R/RG/DHC/2021 dated  14.05.2021 as well as Office Order 

no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High 

Court of Delhi.  

  

This is an application for release of Vehicle no. DL-3S-DK-

2021 (Motorcycle)  on superdari 

 

 

Present: Ld. APP for the State. 

  Applicant with counsel.  

 

        Submission heard. Reply of IO perused.  

 

 Instead of releasing the vehicle  on superdari, I am of the 

considered view that the vehicle  has to be released as per 

directions of Hon’ble Supreme Court in case titled as Sunder 

Bhai Ambalal Desai Vs. State of Gujrat, AIR 2003 SC 638 

wherein it has been held that :  

“Vehicle  involved in an offence may be released to 

`the rightful owner after preparing detailed 

panchnama; taking photographs of the vehicle, 

valuation report, and a security bond.  

69. The photographs of the vehicle should be 

attested countersigned by the complainant, accused 



 

as well as by the person to whom the custody is 

handed over.  

70. The production of the vehicle should not be 

insisted upon during the trial. The panchnama and 

photographs along with the valuation report should 

suffice for the purposes of evidence. 

71. Return of vehicles and permission for sale 

thereof should be the general norm rather than the 

exception.  

72. If the vehicle is insured, the court shall issue 

notice to the owner and the insurance company for 

disposal of the vehicle. If there is no response or the 

owner declines to take the vehicle or informs that it 

has claimed insurance/re/eased its right in the 

vehicle to the insurance company and the insurance 

company fails to take possession of the vehicle, the 

vehicle may be ordered to be sold in auction. 

73. If a vehicle is reply not claimed by the accused, 

owner, or the insurance company or by a third 

person, it may be ordered to be sold by auction.” 

 

 The view of the Hon’ble Supreme Court has been 

reiterated by Hon’ble Delhi High Court in case titled as Manjit 

Singh Vs. State in Crl. M.C. No. 4485/2013 dated 10.09.2014. 

  Considering the facts and circumstances and law laid 

down by higher courts, vehicle  in question be released to the 



 

registered owner as per RC after due identity verification to 

be  conducted by IO/SHO concerned and on furnishing security 

bond as per valuation report of the vehicle.  After preparation of 

panchnama of the vehicle and furnishing of security bond as per 

directions of Hon’ble Supreme Court, the vehicle  be released by 

the IO.  

 Panchnama and valuation report shall be filed in the 

court along with charge sheet/within one month.  

 Copy of this order be given dasti to applicant/his counsel.  

       (PANKAJ ARORA) 

    ACMM (EAST)/KKD/12.07.2021 

  



 

State vs.  Not known 

E. FIR no. 015081/2021 

PS Preet Vihar 

 

12.07.2021  

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021, Office Order no. 

6/R/RG/DHC/2021 dated  14.05.2021 as well as Office Order 

no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High 

Court of Delhi.  

  

This is an application for release of Vehicle no. DL-2C-AX-

1767 (car)  on superdari 

 

 

Present: Ld. APP for the State. 

  Applicant with counsel.  

 

        Submission heard. Reply of IO perused.  

 

 Instead of releasing the vehicle  on superdari, I am of the 

considered view that the vehicle  has to be released as per 

directions of Hon’ble Supreme Court in case titled as Sunder 

Bhai Ambalal Desai Vs. State of Gujrat, AIR 2003 SC 638 

wherein it has been held that :  

“Vehicle  involved in an offence may be released to 

`the rightful owner after preparing detailed 

panchnama; taking photographs of the vehicle, 

valuation report, and a security bond.  

69. The photographs of the vehicle should be 

attested countersigned by the complainant, accused 



 

as well as by the person to whom the custody is 

handed over.  

70. The production of the vehicle should not be 

insisted upon during the trial. The panchnama and 

photographs along with the valuation report should 

suffice for the purposes of evidence. 

71. Return of vehicles and permission for sale 

thereof should be the general norm rather than the 

exception.  

72. If the vehicle is insured, the court shall issue 

notice to the owner and the insurance company for 

disposal of the vehicle. If there is no response or the 

owner declines to take the vehicle or informs that it 

has claimed insurance/re/eased its right in the 

vehicle to the insurance company and the insurance 

company fails to take possession of the vehicle, the 

vehicle may be ordered to be sold in auction. 

73. If a vehicle is reply not claimed by the accused, 

owner, or the insurance company or by a third 

person, it may be ordered to be sold by auction.” 

 

 The view of the Hon’ble Supreme Court has been 

reiterated by Hon’ble Delhi High Court in case titled as Manjit 

Singh Vs. State in Crl. M.C. No. 4485/2013 dated 10.09.2014. 

  Considering the facts and circumstances and law laid 

down by higher courts, vehicle  in question be released to the 



 

registered owner as per RC after due identity verification to 

be  conducted by IO/SHO concerned and on furnishing security 

bond as per valuation report of the vehicle.  After preparation of 

panchnama of the vehicle and furnishing of security bond as per 

directions of Hon’ble Supreme Court, the vehicle  be released by 

the IO.  

 Panchnama and valuation report shall be filed in the 

court along with charge sheet/within one month.  

 Copy of this order be given dasti to applicant/his counsel.  

       (PANKAJ ARORA) 

    ACMM (EAST)/KKD/12.07.2021 

 

  



 

State vs.  Unknown 

E. FIR no.  000397/2020 

PS Preet Vihar 

 

12.07.2021  

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021, Office Order no. 

6/R/RG/DHC/2021 dated  14.05.2021 as well as Office Order 

no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High 

Court of Delhi.  

  

This is an  application for release of Mobile Phone (Vivo V15 

Pro Topaz) on superdari   

  

Pr.     Ld.  APP for the State. 

     Applicant with counsel through VC.  

 

       Submission heard. Reply of IO perused.  

 

 Instead of releasing the mobile  on superdari, I am of the 

considered view that the mobile  has to be released as per 

directions of Hon'ble Supreme Court in case titled as Sunder 

Bhai Ambalal Desai Vs. State of Gujrat, AIR 2003 SC 638 

wherein it has been held that :  

“Vehicle  involved in an offence may be released to 

the rightful owner after preparing detailed 

panchnama; taking photographs of the vehicle, 

valuation report, and a security bond.  

69. The photographs of the vehicle should be 

attested countersigned by the complainant, accused 



 

as well as by the person to whom the custody is 

handed over.  

70. The production of the vehicle should not be 

insisted upon during the trial. The panchnama and 

photographs along with the valuation report should 

suffice for the purposes of evidence. 

71. Return of vehicles and permission for sale 

thereof should be the general norm rather than the 

exception.  

72. If the vehicle is insured, the court shall issue 

notice to the owner and the insurance company for 

disposal of the vehicle. If there is no response or the 

owner declines to take the vehicle or informs that it 

has claimed insurance/re/eased its right in the 

vehicle to the insurance company and the insurance 

company fails to take possession of the vehicle, the 

vehicle may be ordered to be sold in auction. 

73. If a vehicle is reply not claimed by the accused, 

owner, or the insurance company or by a third 

person, it may be ordered to be sold by auction.” 

 

 The view of the Hon'ble Supreme Court has been 

reiterated by Hon'ble Delhi High Court in case titled as Manjit 

Singh Vs. State in Crl. M.C. No. 4485/2013 dated 10.09.2014.

  



 

 Considering the facts and circumstances and law laid 

down by higher courts, mobile phone in question be released to 

the owner as per invoice after due identity  and IMEI No. 

verification to be  conducted by IO/SHO concerned and on 

furnishing security bond as per valuation report of the mobile.  

After preparation of panchnama of the mobile and furnishing of 

security bond as per directions of Hon'ble Supreme Court, the 

mobile  be released by the IO.  

 Panchnama and valuation report shall be filed in the 

court along with charge sheet/within one month.  

 Copy of this order be given dasti to applicant.  

 

       (PANKAJ ARORA) 

    ACMM (EAST)/KKD/12.07.2021 

 



 

State vs.  Adnan 

E. FIR no. 13904/2021 

PS New Ashok Nagar 

U/s  379/411 IPC 

 

12.07.2021  

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021, Office Order no. 

6/R/RG/DHC/2021 dated  14.05.2021 as well as Office Order 

no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High 

Court of Delhi.  

  

This is an application u/s 437 Cr.P.C for grant of bail 

 

Present: Ld. APP for the State. 

  Sh. Ikrar Ahmad Siddiqui, ld. counsel for the  

  applicant/accused.   

  IO through VC.  

 

  It is submitted by ld. defence counsel for the 

applicant/accused that he is innocent, but he  has been falsely 

implicated in the matter and he is in J.C since 18.06.2021. It is 

further submitted by ld. Counsel  for the applicant/accused that 

wife of the applicant/accused is on family-way and there is no 

one else to look after her.  It is further submitted that he is the 

sole bread earner of his family and in his absence, family of the 

applicant/accused has been suffering.  It is further submitted that 

nothing has been recovered from the applicant/accused, alleged 

recovery has been planted upon him  and  investigation qua the 

accused has also been completed,  hence  no   fruitful   purpose   



 

would   be  served   by keeping the accused/applicant in custody.  

Hence, it is prayed, that accused/ applicant may be granted bail. 

  Ld. APP opposed the bail application  and requests 

for dismissal of the same. 

  I have heard the submissions and perused the reply.   

  The accused is shown to be in custody since 

18.06.2021. Alleged recovery has already been effected.  His 

custody  is not  required  for   further  investigation. This is  a 

period when there is need of decongestion of jails due to COVID 

19 Pandemic. Considering the aforesaid family circumstances of 

the applicant/accused, submissions of ld. defence counsel  and  

nature of offence in   question, the accused/ applicant is hereby 

granted bail on furnishing bail  bond in the sum of Rs. 25,000/- 

with one surety in the like amount to the satisfaction of ld. 

M.M/Ld. Link M.M/ld. Duty M.M. With these observations, 

application stands disposed of.  

  Digitally signed copy of the order be sent to the   Jail 

Superintendent concerned, for necessary information and 

compliance, if any and to supply the copy to the accused.  

  Copy be given dasti  to the ld. defence counsel.  

 

 

(PANKAJ ARORA) 

     ACMM (EAST)/KKD/12.07.2021 

  



 

State vs. Yogender @ Bhupender  

FIR no. 100/2021 

PS New Ashok Nagar  

U/s  307 IPC 

 

12.07.2021 

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021, Office Order no. 

6/R/RG/DHC/2021 dated  14.05.2021 as well as Office Order 

no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High 

Court of Delhi.  

  

This is an  application u/s 330 Cr.P.C moved on behalf of the 

applicant/accused.    

Present: Ld. APP for the State. 

  Sh. Gaurav Dalal, ld. counsel for the applicant/ 

  accused.  

  Sh. Nagendra Singh, ld. counsel for the  

  complainant.  

  Sh. Tushar Sannu, ld. counsel for the IHBAS.  

  Dr. Om Prakash, deputed HOD from IHBAS.  

  IO SI Prashant through IO.  

  The accused is stated to be in J.C. 

 

  Further reply on behalf of IHBAS filed, but same 

was not forwarded by the Director, IHBAS. Exact time required 

for conclusion of medical examination and filing of report is not 

specified therein. However, it is orally submitted by Dr. Om 

Prakash that medical board will examine the accused on 

14.07.2021 finally and final report shall be filed on the same day 

i.e. on 14.07.2021.  



 

  At request, put up for filing of medical examination 

report by the medical board of IHBAS on 15.07.2021. Copy of 

this order be sent to the Director, IHBAS for information and 

urgent compliance. 

 

(PANKAJ ARORA) 

ACMM(EAST)/KKD/12.07.2021 



 

State vs. Ravi @ Pappu @ Jaggu 

FIR no.  40/2021 

PS New Ashok Nagar  

U/s 25/54/59  IPC 

 

12.07.2021  

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021, Office Order no. 

6/R/RG/DHC/2021 dated  14.05.2021 as well as Office Order 

no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High 

Court of Delhi.  

 

This is a bail application u/s 437 Cr.P.C moved on behalf of 

the applicant/accused.    

 

Present: Ld. APP for the State. 

  Ms. Apoorva Bhati, ld. LAC for the applicant/ 

  accused.   

  Accused is stated to be in JC.  

  It is submitted by ld. LAC for the applicant/accused 

that he is innocent, but he  has been falsely implicated in the 

matter and he is in J.C since 22.02.2021. It is submitted by ld. 

Counsel  for the applicant/accused that nothing has been 

recovered from the applicant/accused, alleged recovery has been 

planted upon him  and  investigation qua the accused has also 

been completed,  hence  no   fruitful   purpose   would   be  served   

by keeping the accused/applicant in custody.  Hence, it is prayed, 

that accused/ applicant may be granted bail. 

  Ld. APP opposed the bail application  and requests 

for dismissal of the same. 



 

  I have heard the submissions and perused the reply.   

  The accused is shown to be in custody since 

22.02.2021. Alleged recovery has already been effected.    His 

custody  is not  required  for   further  investigation. This is  a 

period when there is need of decongestion of jails due to COVID 

19 Pandemic. Considering the aforesaid circumstances, 

submissions of ld. LAC  and  nature of offence in   question, the 

accused/ applicant is hereby granted bail on furnishing bail  bond 

in the sum of Rs. 10,000/- with one surety in the like amount to 

the satisfaction of ld. M.M/Ld. Link M.M/ld. Duty M.M. With 

these observations, application stands disposed of.  

  Digitally signed copy of the order be sent to the   Jail 

Superintendent concerned, for necessary information and 

compliance, if any and to supply the copy to the accused.  

  Copy be given dasti  to the ld. LAC.  

 

 

(PANKAJ ARORA) 

     ACMM (EAST)/KKD/12.07.2021 

 

  



 

State vs. Honey Rawat & Ors. 

FIR no. 106/2020 

PS Preet Vihar  

U/s 336/387/506/120-B/34 IPC  

& 25/27/54/59 Arms Act  

 

12.07.2021  

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021, Office Order no. 

6/R/RG/DHC/2021 dated  14.05.2021 as well as Office Order 

no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High 

Court of Delhi.  

  

This is a bail application u/s 437 Cr.P.C moved on behalf of 

the applicant/accused Honey Rawat @ Hunny Rawat @ Badi 

Aankh for grant of bail.  

 

Present: Ld. APP for the State. mn 

  Ms. Asha Jatav,  ld. counsel for the  

  applicant/accused.   

  IO through VC.  

 

  Accused is stated to be in JC.  

  It is submitted by ld. Counsel for the 

applicant/accused that he is innocent, but he  has been falsely 

implicated in the matter on the basis of disclosure statement  and 

he has been languishing in jail since 19.06.2020.  It is submitted 

by ld. Counsel  for the applicant/accused that nothing has been 

recovered from the applicant/accused and the  alleged recovery 

has been planted upon him.  It is further submitted that  

investigation qua the accused has also been completed and charge 

sheet has also been filed,  hence  no   fruitful   purpose   would   



 

be  served   by keeping the accused/applicant in custody.  It is 

further submitted that co-accused Prince Teotia has also been 

granted bail by this court vide order dated 04.06.2021 and co-

accused Hari Kishan has also been granted bail by this court vide 

order dated 16.06.2021,  hence, it is prayed that accused/ 

applicant may be granted bail on the ground of parity. 

  Ld. APP opposed the bail applications.  However, 

he fairly conceded that role of the applicant/accused is similar to 

the accused persons, who have been granted bail by this court.  

  I have heard the rival submissions and perused the 

reply.  

  On specific query from the IO, IO submits that no 

letter from the side of DCP/Sanctioning Authority has been sent 

to Director, FSL for expediting the filing of FSL result.  

  Perusal of the record reveals that co-accused Prince 

Teotia has already been granted bail by this court vide order dated 

04.06.2021 for the reasons that sanction u/s 39 Arms Act has not 

yet been granted by the concerned Authority.  Further co-accused 

Hari Kishan has also been granted bail by this court vide order 

dated 16.06.2021.  Till date, sanction for prosecuting the accused 

persons under the provisions of Arms act has not been granted. 

Therefore, no useful purpose is going to be served by keeping the 

applicant/accused in custody.   Considering the aforesaid 

circumstances, period of custody of the applicant/accused and  

submissions of ld. counsel and also on the ground of parity, the 

accused/ applicant is hereby granted bail on furnishing personal  



 

bond in the sum of Rs. 25,000/- to the satisfaction of Jail 

Superintendent concerned. Accused be released from JC if not 

required in any other case. With these observations, application 

stands disposed of.  

  Digitally signed copy of the order be sent to the   Jail 

Superintendent concerned, which shall also be treated  as release 

warrants upon the acceptance of personal bond by the Jail 

Superintendent concerned, for necessary information and 

compliance, if any and to supply the copy to the accused.  

  Copy of this order be given dasti  to the ld. counsel.  

(PANKAJ ARORA) 

     ACMM (EAST)/KKD/12.07.2021 

  



 

FIR no. 158/2020 

PS Preet Vihar 

 

12.07.2021  

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021, Office Order no. 

6/R/RG/DHC/2021 dated  14.05.2021 as well as Office Order 

no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High 

Court of Delhi.  

  

This is an application seeking directions for the Jail 

Superintendent to produce the accused Sachin Pathak before 

FSL for taking his voice sample 

 

Present: Ld. APP for the State.  

  IO Ins. B.D. Meena, through VC.  

 

  Heard on the aforesaid application. 

  

  It is submitted that accused is lodged in Jail no. 13, 

Mandoli Jail, Delhi and his voice sample are required for further 

investigation, hence, it is prayed that necessary directions may 

kindly be passed.  

  In a case titled as ‘Ritesh Sinha vs. State of Uttar 

Pradesh, AIR 2019 SC 3592”, the Hon’ble Supreme Court has 

held that :- 

“7. Justice Desai took the view that voice 

sample can be included in the phrase ‘such 

other tests’ appearing in Explanation (a) to 

Section 53 Cr.P.C by applying the doctrine of 

ejusdem generis and therefore, the Magistrate 

would have an implied power under Section 53 

Cr.P.C to pass an order permitting taking of 



 

voice sample in the aid of criminal 

investigation. 

 

11. Medical examination of an accused for the 

purposes of effective investigation of a 

criminal charge has received a wider meaning 

by the amendment to the Explanation to 

Section 53 Cr.P.C. made by Act no. 25 of 2005 

with effect from 23rd June 2006. Similarly, 

Section 53A has been inserted by the same 

Amending Act (No. 25 of 2005) to provide for 

examination of a person accused of rape.  

Likewise, by insertion of Section 311-A by the 

same Amending Act (no. 25 of 2005) a 

Magistrate has been empowered to order any 

person, including an accused person, to give 

specimen signatures or handwriting for the 

purpose of any investigation or proceeding 

under the Cr.P.C.  

 

 

25. In the light of the above discussions, we 

unhesitatingly take the view that until explicit 

provisions are engrafted in the Code of 

Criminal Procedure by Parliament, a Judicial 

Magistrate must be conceded the power to 

order a person to give a sample of his voice for 

the purpose of investigation of a crime. Such 

Power has to be conferred on a Magistrate by a 

process of judicial interpretation and in 

exercise of jurisdiction vested in this court 

under Article 142 of Constitution of India.”  

 

 

 

 

  In view of the above mentioned ruling of Hon’ble 

Supreme court of India, this court is not required to obtain 



 

consent of accused for passing directions for obtaining his voice 

sample. Since, taking of voice sample of accused Sachin Pathak 

is necessary for conclusion of the investigation in the present 

case, accordingly, Jail Superintendent concerned is hereby 

directed to coordinate with the DCP, 3rd Battalion to ensure 

production of  the accused Sachin Pathak on 13.07.2021 by 10.30 

am before FSL Authority for taking his voice sample.  

  The application stands disposed of.  

  Copy of this order be given dasti. Copy of this order 

be sent to Jail Supdt. Concerned as well as to DCP, 3rd Battalion 

for compliance. 

  

(PANKAJ ARORA) 

     ACMM (EAST)/KKD/12.07.2021 
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